
CENTRAL A0(1INISTRATB/E TRIBUNAL
PRINCIPIL BENCH / /

0«A,N0«12a6/95

Hon'bls Shrl A.V.HARIOASAN» ■ic«-Chairn«n<3)
Hon*ble ShXL R.K.AH003A, naiib«r(A)

Naw Dalbi, thia 4th day of August, 1995

Shri Gopl Chaad, S.I.
8/0 Shrl Taj Pal Singh
r/o f>189, Nanakpura
NEUCELHI - 21 • Applicant
(By nrs. noara Chhibbar, Advocate)

Versus

Ikiion of Indies through

The Secretary
niniatry of Hoae Affairs
North Block
New Delhi.

The Coamisaionar of Police
Police Head Ckiartars
n*3*0.Building
I .P .Estate,
NEW DELHI.

The Deputy Coaaisaioner of Police
HQ-I, N.S.O.Building
I.P.EstateNEU DELHI. Respondents

0 R D E R(Oral)
Hon'ble Shri A.V.Haridasan, Vicemhairaan(3)

After asking subaission, the learned counsel for
the applicant eaeks peraission to withdraw this application
uith a liberty to approach this Tribunal afresh in case the
applicant succeeds in getting the adverse entry expunged
either in a Review Application against the order the Tribunal
gives or by filing SLP challenging the order of Tribtmal
befcre the Hon'ble Supreae Court. In the circuastances,
disaiss the application as withdrawn. No costs. ^
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